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In the Jharkhand High Court

Case No : Writ Petition (PIL) No. 3554 of 2011, W.P. (PIL) No. 3562 of 2011 and 
W.P. (PIL) No. 3581 of 2011

Ramashray Singh APPELLANT

Vs

The State of Jharkhand and Others RESPONDENT

Date of Decision : 06-08-2012

Acts Referred:

Citation : (2013) 1 AJR 72 : (2013) 1 JLJR 342

Hon'ble Judges : Prakash Tatia, J;Jaya Roy, J

Bench : Division Bench

Advocate : Arbind Kumar Ojha, Pravin Kumar Rana and D.K. Jha, for the 
Appellant; Anil Kumar Sinha, Advocate General, for the Respondent

Final Decision : Dismissed

Judgement

1. The writ petitioner- Ramashray Singh has filed writ petition being W.P.(PIL)
No. 3554 of 2011 in the name of Public interest Litigation and prayed that the
matter may be referred to the Central Bureau of Investigation to investigate into
the income of the Ministers of the State of Jharkhand. The petitioner has not
given about his own credentials, except that he is a citizen of India and residing
within the territory of this Court and is a social activist and he always agitated
against corruption and also espouse the cause for the welfare of the public
interest since long. The petitioner has not given a single instance of his activity.
In the writ petition, the petitioner has made a request for sending the matter to
the Central Bureau of Investigation and, that too, against all the Ministers in the
State of Jharkhand. It appears that the petitioner, knowingly to harass the
persons, has filed this writ petition because of the reason which may be oblique
and intention of the petitioner may be entirely different, inasmuch as neither any
work much less any research has been done on the subject nor petitioner has
pleaded that he came to know or he has reason to believe that all Ministers in
the State of Jharkhand have earned illegal money and, that too, by criminal
activities, so that the matter can be referred to the Central Bureau of
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Investigation.

2. Looking to the prayer made by the petitioner and the total pleadings, we are
of the considered opinion that this is a glaring case of abuse of the process of
Court and particularly, abuse of the Public Interest Litigation. Therefore, the writ
petition of the petitioner (W.P.[PIL] No. 3554 of 2011) is dismissed on costs of
Rs. 50,000/- (Fifty Thousand), which is to be deposited with Jharkhand State
Legal Services Authority, Ranchi.

W.P.(PIL)No. 3562 of 2011 with W.P.(PIL) No. 3581 of 2011

3. Learned counsel for the petitioner sought permission to withdraw these two
writ petitions, which have been filed in the name of Public Interest Litigation.

4. Permission is granted to the writ petitioner to withdraw these writ petitions, in
view of the fact that petitioner''s earlier W.P.(PIL) No. 3554 of 2011 has been
dismissed on costs of Rs. 50,000/- and, therefore, no cost is imposed in these
matters. These writ petitions stand dismissed as withdrawn.
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